
FORMNO.4 
(See Rule 12) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

Application No 	 43.  .............. of 199S' 
Applicant (s) ..... 	 Respondent (s)............ Q..P........ 1, iD3 

Advocate for Applicant (s)JI/jL.....R. ..............Advocate for Respondent (s) 

rf LI 
R 

NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL. 

Order No.1,Dated 20,$.9*. 

I4earned counsel for the petitioner wants tirr 

for one week to arrend the OA.In view of this, let the 

arrEr%ireflt petitL)fl be filed óy 27.3.98 and let the 

matter oe listed on 23,.93. 	• 
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